CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH: :MUMBAI

ORIGINAL APPLICATION NO.646/98

Date of Decision:I7.06.200%
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Shri &.1.. Bhatkar. Advocate For applicants
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Lnion of India & othars,

Shri ¥Y.8. Masurkar. pdvocate for Respondsnts
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH: :MUMBAI

ORIGINAL APPLICATION NO. 646/1998
THIS THE 17TH DAY OF JUNE, 2002

HON’BLE SMT. SHANTA SHASTRY. .. MEMBER (A)
HON’BLE SHRI SHANKER RAJU. -- MEMBER (J)

Indian Mawvy Civilian Officers’®

Association [(Recognised by Gowt. of India)
through its General Secretary

Mr. B.B. Rao working as tManufacturing
Enginser (CTA I) in Maval Dockvard, rMumbai .

Y¥.0. Dhvani, working as
CTé 11, in Maval Dockvard,
Fumbai . '

M.P. Yenugopal, working as

Process Enginesr (CTa TID
in Maval Dockvard, Mumbai.
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in Naval Dockvard, tMumbai.

C. Balakrishnan working as
CTée TT in Maval Dockyard, Mumbai

R. Srinivasan, working as
CTea 1T in Nawval Dockyard, Mumbai.

M.k, Connooni, working as
CTén 1T, in Nawval Doockward,
Mumbzai .

L. Scaria, working as CTa II1,
n MNaval Dockvard, Mumbai.
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LT Kamble, working as CTa II
in Naval dockvéard, Mumbai.

V. Kethu, working as Asstt.
Planner (CTa II) in Naval Dockyara
Mumbai . . . ¥

S.0. Gharat, working as aAsstt.
Planner (CTa IIY in Mawval
Dockvard, Mumbai. v fApplicants

o

By Advocate Shri a.1. Bhatkar.
Wer o) &

Union of India, through
the Secretary, Ministry of
Defence, Govit. of India,
OHR PO, New delhi-110 011.



=

Z. ! The Chief of the Naval Staff
Mawval Headguarters,
DH@ Mew Delhi~110 0171.

A Tha Flag OFfficer Commanding

in~Chief, Headquarters,
Wastern Naval Command,
Zhahid Bhagat Singh Road,
Mumbai-400 01,

4. The Admiral Superintendent:
Nawval Dockvard, Lion Gate,
Shahid Bhagat Singh road,
Mumcai-400 023,

5. The Admiral Supesrintendent:,
Maval Dockvard,
Yisakhapatnam—530 014, . e Respondants

By pdvocate Shri v.3. Masurkar.

ORDER (ORAL)
Hon’ble Smt. Shanta Shastry. member (A)

T sz applicants are aggrisved that the
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dents have not removed the anomaly in  the paw
scale  of  Senior Technical assistant Grade 11 and the

Senior Foreman wherein the scale of pav of the Civilian

e
7]

Teochnical Assistant 1T i.e. Group-8 officer

Rz . 2000-3500 whereas the scale of Senior Foreman which

iz  the feeder cadre for the post of Civilian Technical
Assistant IT  is Rg.,2375-3500. Accorading  to them,

despite a repraessntation  this  anomaly  had not been
removed. Even atter e introduction of the

recommendations  of  the 5th Pay Commission, the anomaly

persisted. The applicants have therefore sought @

dirsction to the respondents to grant appropriate higher
scale to CTA II in preference to Senior Foreman which is

the feeder cadre for promotion to CTa I1. Further the
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applicants want the post of Senior Foreman Nawval
B
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Dockyard, Mumbal to be as a Group-B gazetted post in the
1
wcal@‘of Rz 7450~ L]ﬁﬂu and to  make them eligible for

’

furth@r cromotion to the post of CTa I, Cle st in

333
‘_/

K

S8 f

gan  done

@&
i
(o3

the scale of Rs.8000-13500 on the line it ha
in  the Maval armaments Depot under the same respondents

and thereafter to promote the Senior Foreman to the POt

wf CTa-1 from the date the anomaly in the pay scale has
arisen.  The applicants also want all consequential

- -

benefits arising out of the sald implementation.

N

. There was an  anomaly in  the pay scales of
Benior Foreman and CTa 1. The pay scale of Senior

Foreman was higher than that of the CTa II which is the

promotion post for the Senior Foreman. Frior to the

i

recommendations of the 5th Pay Commission, the pay scale
of  CTA~I11  was Rs.2000-3500 and that of the Senior
Foraman was Rs. 23753500, The Bth Pay Commission

recommendsd the scale of Rs.&6500-10500 for the CTA IT.

Whareas for Foreman the scale of R, T450~-11500 was
recommended Thereatter, « the Governmant have modifisd

iz pay scale as Re.7500~12000 for CTA T, and Rs., 7450

LAB00 for Senior Foreman respectively. The anomaly has
thus now been removed. Secondly, the reduast of the
applicants i.e. for declaring the Senior Foreman as
Group-B dazetted post has already been considered and

they have been so declared wvide letter dated 23rd
February, 1999 relating to reclassification of posts.
Thus, two of the pravers of the applicants have already
bean mat, The other pravers which remain to e

nu.."q"«
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considerad are to make the Senior Foreman theg feeder

grade for pramotion  to the post of CTea~I. The anomalwy
i the pay acalss of CTa I1 and Senior Foreman has  been

removed  only  with effect from 01.01.1994 and not from

0L.0L.198& as® anomaly had bsen in axistence since then.

3. fiz Tar as giving retrospective effect to the

$

removal of thae anomaly is concerned, wse have to sav That
after the recommendation of the 4th Pay Commission, the
applicants have maie several representations.
Thaereatter, the matter had gone before the 5th Pay
Commission. It is not that the 5th pay Commission was

not  aware of the anomaly, vel the 5th Pay Commissior
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continued the anomalous  situation and che Governmant
thereafter has taken a conscious decision to remove thea
anomaly and therefore, we cannot consider removing  the

anomaly with retrospective effect.

4 . fs far as declaring the post of Senior Foraman
which is now & Group-~B post as a feeder grade for the
poast of CTa~1 is concarned, it doss not come within tha

domain of the Tribunal to give anv positive direction in

¢

this matter. We  therefore, fesel that the eands of

justice would be met if the applicants are directed to

give a representation to the respondents in this mather
and the respondents to consider the SAME . e
agooordingly toln] B0, the applicants shall give a

- representation in regard to treating the post of Senicor

in



Foreman as  feeder gradse for post of CTéa~I to  the
re$poﬁdent$ within a period of one month from the date
of receipt of a copy of thizs order and the respondents
th@r@éfter on  receipt of Tthe representation shall

dispose of the zame within a pericd of 3ix months with a

speaking order under intimation to the applicants. The
ey is disposed of accordinglwy. Tn  the facks and

circumstances of the case, we do not order any costs

gm | Kawss ¥

{SHANKER RaJU) (SHMT. SHANTA SHASTRY)
MEMBER (I) MEMBER (&)

Gajan



